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DEMOCRATIC TRADITIONAL FISHERS’'WOKERS FORUM (DTFWF)
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Sir D. Pal S/o0. S.R. Pal,
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" BEFORE THE HON’BLE NATIOIZL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 187 OF 2020

IN THE MATTER OF:

1. DEMOCRATIC TRADITIONAL FISHERS’WOKERS FORUM (DTFWF)
Through its General Secretary,
Sir D. Pal S/o. S.R. Pal,
Aged about 52 years,
R/o. Saikrishna Nagar, near Sambhunagar Flyover,
Alcot Gardens, Rajahmundry,
East Godavari District, Andhra Pradesh — 533 101,
Ph: 81055 21754
Email: sharan.balakrishna@gmail.com

2. SHRI DOMA ADINARAYANA,
S/o. SRI Venkanna.
Aged about 62 years,
R/o. Vasalarevu Village, H/o Kota,
K. Gangavaram Mandal,
East Godavari District,
Andhra Pradesh-533 306
Ph: 81055 21754
Email: sharan.balakrishna@gmail.com

...Applicants
Versus

1. Union of India
Through its Secretary,
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi — 110 003.
Email: secy.moef@nic.in
Ph: 011 24645586

2. State of Andhra Pradesh Union of India
Through its Chief Secretary,
Building No. 1 1 st Floor, Interim Government Complex,
AP Secretariat Office,
Velagapudi, Andhra Pradesh - 522 503
Email: cs@ap.cov.in
Ph : 0863 2441024.

3. Andhra Pradesh State Environmental Impact Assessment Authority
Through its Member Secretary,
D. No. 33-26-14 D/2 Near Sunrise Hospital,
Pushpa Hotel Center, Chalamalavari Street,
Kasturibaipet, Vijayawada,
Andhra Pradesh — 520 010
Email: balasubramanyamsarasa@yahoo.com
Ph : 040 23400969

4. Andhra Pradesh Mineral Development Corporation
Through its Chairman,
R/o. 294/ID 100 Ft. Road,
Kanuru Village, Penamaluru Mandal,
Vijayawada, Andhra Pradesh — 521137
Email: secy mines@ap.gov.in
Ph : 0866 242 999
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5. Water Recourses Department, Andhra Pradesh
Through its Secretary,
D.No. 14-7-29,3w Floor, Vyshya Bhavan,
Namboori Gopal Rao Street,
Hanumanpet, Vijayawada,
Andhra Pradesh - 520 003
Email: splcs-wrd@ap.gov.in
Ph : Not available.

6. Andhra Pradesh Coastal Zone Management Authority
Through its Member Secretary,
D.No. 33-26-14 D/2, , Near Sunrise Hospital,
Pushpa Hotel Center, Chalamalavari Street,
Kasturibaipet, Vijayawada,
Andhra Pradesh — 520 010
Email: membersecy@appcb,gov.in
Ph : 0866 2463204.

7. Andhra Pradesh Pollution Control Board
Through its Member Secretary,
D.No. 33-26-14 D/2, , Near Sunrise Hospital,
Pushpa Hotel Center, Chalamalavari Street,
Kasturibaipet, Vijayawada,
Andhra Pradesh — 520 010
Email: membersecy@appchb,gov.in
Ph : 0866 2463204

8. District Collector, East Godavari District
District Collectorate Office,
Andhra Pradesh — 533 001
Email: collector_egd@ap.gov.in
Ph : 0884 2365424 ....Respondents

COUNTER AFFIDAVIT FILED BY THE 31 RESPONDENT

I, Pasala Venkata Chalapathi Rao Son of Pasala Lakshmaiah aged about
53 years, Member Secretary, State Level Environmental Impact Assessment
Authority, Andhra Pradesh do hereby solemnly and sincerely affirms and make

L]

oath and state as follows:

1.1 am the 3¢ Respondent herein and as such I am well acquainted with
the facts of the case.

2. It is submitted that this respondent denies each and every averment
made in the affidavit filed in support of the application as false and
incorrect except those that are specifically admitted herein in this

counter affidavit.
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3. It is submitted that presently, the sand mining activities at this region
have been stopped. However the ramp/bridge that was constructed still

exists and is disrupting the flow of the river water.

4. It is submitted that the allegation made in the affidavit is general in
nature without mentioning the name of the reaches or the violator’s
names. Hence authority is not in a position to ascertain status of

environmental clearance issued for alleged area.

5. It is submitted that the as per the records available with SEIAA, A.P,
SEIAA has granted Environmental Clearance (EC) for the sand reach
located at Sy Nos. 82, 84,107 of kotipalli village, K. Gangavaram Mandal,
East Godavari district for mining of sand in an extent of 4.98 Ha on
06.08.2020 with validity for a period of 1 year from the date of issue
stipulating certain conditions to be complied with .It is to be ascertained
that whether the alleged area falls in this region or not. In case of specific
allegation with clear name of the sand reach, the SEIAA will direct the
state APCB to assess the Environmental Clearance conditions violations
and taking necessary action including levying of environmental

compensation.

6. It is submitted that in the absence of monitoring mechanisms, The
monitoring of enforcement of environmental clearance conditions shall be
done by the Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change and the agency nominated by the Ministry as
per the Notification dt.15.01.2016, S.0.143(E) and all the environmental
Clearance conditions will be monitored by the concerned State pollution
control board as per the G.0.MS.NO.120, dt.01.11.2018. Mining
department is the competent authority for taking action against illegal

mining activity. Annexure 182

7. It is submitted that this respondent craves leave of this Hon’ble Tribunal

to raise additional counter in the course of proceedings, if required.




In the above circumstancg it is humbly prayed that this Hon’ble
Tribunal may be pleased to EXEMPTED to this respondent in O.A No.187 of
2020 and pass such further or other orders as this Hon’ble Tribunal may deem
fit and proper in the facts and circumstances of the case and thus render
justice.

Solemnly affirmed BEFORE ME
on this the 21st day of May,2022
and signed his name in my presence

Advocate

VERIFICATION

I, Pasala Venkata Chalapathi Rao son of Pasala Lakshmaiah aged about 53
Years, Member Secretary, State Level Environmental Impact Assessment
Authority, Andhra Pradesh do hereby verify that the contents of Para’s of
Counter Affidavit are based on record and information are true to the best of

my knowledge and belief.

Hence, verified on the 21st day of May 2022 at Vijayawada

Member bed

DEPONENT
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q, 125] =2 feeett, ypRam, SHEd 15, 2016/ 25, 1937
No. 125] NEW DELHI, FRIDAY, JANUARY 15, 2016/ PAUSA 25, 1937

qataur, a AR STy TREds #Ae

sftgeaT
7% feeelt, 15 srad, 2016

FT. AT 141(A).—TF T&T AAGAAT, TG0 (H2eqr) =, 1986 F w5 F 3ufa=w (3) Hir
TULATIHTL SATAEAAT, §. FL3M. 1533 (31) @ 14 e, 2006 § wfouT ofiT Hoas F37 F
for . 1.3, 2588 (1) aTE 22 Fawy, 2014 g7 THIAAT & w2 off, 37 =+’ et & S
IEY TATHET g it THATEAT § 56 ATAGAAT & TSI T TFAIT a7 Fl STAeH g it g &
aTs &7 it arafer & fiae e i geme st o g o,

AT ITH TS ot TTaar ST &7 22 Bawa<, 2015 7 3ursy F17 &7 78 off

3 FektT HERT BT QA reh afurd ST SATSg=aT U ST THATET 4T el 9% g F=m
[ERIRIE

3 ST FHTT AT TATH FHRATIT TST ST AT ATS 6 ATHA § A9 IFAT ~ATATAT
2009 # e srqafy e () . 19628-19629 arra 27 F7ad, 2012 ¥ ars.0.4. 12-13, &
A=A F AT H G99 Ug F 97 W FEw e @Ay ag @fst F ww ¥ o o wataefa
AATIIRY AT ATATIH BT 5§ ;

AT AT IFAH ATITAT & TATTh SR S0 § U5 A1 e o qF gatawiir
SATTIT SATTITH HTAT SAUTET Bl TAT 8, AL § 98 T § ;

A AT BT g ATHLOT 7 97 @A & AT § 13 STar, 2015 3 97 qrasr g0
g § Y @1 % @ Tg $T TAiEaeiy sEay % Ty HfF g e ar R G g

AT ST T F Y @Al & '@he & o aiaofr sy f b i geae
9T o s R g

AT TFTETer, a9 Y Faarg TREdT $ATET F ST "R 6 Ay aaget F wooft
The % forw Arntedts frgia S fre 8 G Fowe F o wataois P F sy, Ser

237 GI/2016 (0
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Tarfar gure et sTferswr F sy Ry T g e g STt S e St qutia
AT FT AT T T TF AT T TE GTHET 7 o wed § g9 g § ST FIA 7 quia HAr
™Y _

AT, AT, FETT G qATaey @ Haw, 1986 % fHaw 5 % sufFaw (3) F E@e (W) F
T TFSa gataor (Seror) AfafAaw, 1986 #T arer 3 it ST (2) 3 W (v) BT Y& Ar<wdl &l
AT L g I ATergEmT § fAaforfam deree wdt g, aeiq -

I ATAGEAT A,
(%) =T 2§, S AT §" ersat & waq e s st e s, eniq -

nsfre T T 0T %6 AT o @il % @ o o 2! Wan & ST e aTel Here
% forg e watereor wema fRafor syt (S
(@) %1 3 3 o= e G s R s, st -

3o forerT Tadr gateer geme Frerior yTre (-

(1) el TTRIT GIRT TATECOT (HTE) sAf=aw, 1986 & aRT 3 Hi ITYRT (3) F A+
e T watawor wure frafor sridemr (R 2qi 50% Taq Sy Fgl 4T §) F TS
3T SO ST =T qeedt % e anen forEes siavid steae i aeer /a2 |

(2) FSrerr wiSmee a1 o= Foraet STEAETY F7 ATl 0T |

(3) 7 3 FEfda ST geare 1 37 Twri afseee a1 39 yanfrr i Sigsmsay w1
qIE qi=g g0 |

(4) AT F =T &7 qEoF g9 SIY TR g9 AfAHRT T ww CFEhAws ghr | HAww w,
ToTRATE, TR 3 THTT s a7 467 a7 qieqs gy ATH{e s B ST | arerar Aege &t
LT T ATl fAEras Y warafy ST Agard 39 SrfeEnT & TAw 7 H# A A g |

(5) SEAETT F UH qEET ST HATAG TST GLHIC AT G T AF WATHA F HALT ATGR ©
e frdras Teew % 9" Tee i |

(6) Frerr =t g Rafeor afafe Sf zo® soe g ST wer 747 8 g 9ee i ¥
e aenft foras siavia U srewey i Us aeeg af=a g |

(7) Gf8a TsT qLRR T e A7 99 TSFE TATed § 999 S48 ddras Ay, HEn
T SEuHT @7 areme g

(8) T+ @it syfastTe forsTrr & wgraeh Aers a7 S fders a1 e &t sfasm 1 SrEudT & 359
T Teeq qi=d g |

(9) TrsT wgur faror 7€ ar wfafa w6 gfafafy, (e # ge@ g 37 ywrfa g (99)
X o [T a7 sgfas BT At e e R w5 afafAfy, v sreeE wwe Gt
7 FerfreaT At &1 e wireee ar S Fereree grar Aratiey T s, Ger oheg &
ofifaae @i, qurRafy, sarliT ser a7 qe7 3= aiwes g amiAfEe o s@ e dF
oot Teer EUET F aeT gEET 2 | UTAAT WIMES QT HEA a1 [AAus 6 qarare T
AT =T SATEEAT F TR 7 H A L2 |

(10) STETHT F UH GaeT ST G A T5g TR AT §F ToF&AT TATT F JGq AR §
e fEreras wee % ga" 999 gl |

(11) e afsrese a1 ST wereres Rt afwr #1 SEsmEuy F afeEmed F €9 § 1 F37
F for arfag o 8T 2T ST ST FrET St & o a9t fB=it sl Aifsees agEan &=
FAT |

(12) Frgariun @i SEvd) quT-guT X qurETa 9 e § Ry st o
FTELI HdaT S ARAT T FATT FH4AT |
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(13) St aRe suare & g ™ w18 FG0 T Teqe T ® 97 § Th AT W
TEA T TATH T 30T 71 HgATT T21 gt 8 97 Sgad H7 9 SATqAT= g 1" ;
(1) T 4 7 37 977 (i) F T Mo S g s R Strum, et -
"(iv) "@2' TERT HT G ZHRAT ¥ FHH AT I GGL A @IS & GAT F Fa (2 TATIATEA B o
SILATELT | qF GG FATIRT Surera gt | SEersuy srow e & g9 aftg=eT & o
ToTiSe SEuHT £ Rwrfen o¥ svenfig waft " ;
(=) 97 5 3 e w7 At 92T T|r S, i -
"5, G, TR o Prafor st -
Featw g ¥ 9@l Fowsy Myt g o) s 91 g9 oy =7 o tHg AT s
ST =7 or AR vt =, w1, =2, y=e i ahESETe v wrwart £t shiET, s e
frefeor a7 A 97 gRAT ¥ T AT I9F qUET Ay gl & @eq g3 i w2’ get 6
T i whifEwT, e siv Faior st $odt, e o SEuf vas g w
FH UFH TTC 45H HT |
(F) SUHT HF FLFAT TAAT 6 H BT rgETe gRi | TS AT T ST TqE 9T THSUHT T TS
FeRTT TLRTT GILT HATAT 5T GLRTT AT §F TSTET TATHT & TCHY & I Toh7T FHaT SToe |
ST T ox ST 71 oA T qER gy R 3F § & T HEEAT F o g Ay S
(@) FTT TR HATOT T ALCHTL AT T ToTST T T 7 agata & gerai=es giaer
Y AT 3 HIC0N F U F ATeF T AT I TqerT F o0 uh uasudt &7 77 T g
(1) STHT 3 THSTHT T T4F 17 a9 & T TS (AT ST |
() Hafea SUHY, THSUHT T SEUHT F WSS gevq S9 IR a7 FEearT & gatig
T T foreeh forg ShifaT a7 wRifaer 37 Frafeor & sarsat & oo gatawofty fedt f Swmr fir o
2 | IRATSET Fearas ST e o forw emaewes qiagmd Suesar FIraE, FY w9 & w9 g e fir
TG GAAT G&T (A0 T Fa |
(F) ST, TEEUHET oY SR amfEE Suaiied & frgia w w47 | srewe Yedw gar
H UF W T TEAT HT TATH FOI S AT GgAS T8 g T & 97 TgHT 7 0 FAqr= 2em 1 "
(¥) 37 6 F T o FwferfEa &= war S, aie -
"(6) T& TATACOi sTafRy (2 * forg amae -
S HAHTT FRFATT FIT AT T FT T FIA T TRAITAT TEATTH6 G O TL G
FeA A qd gt wrRet § qF sateaoity smra i ST A G aree afEsET ge e gy
TRATSET % o yEaTET wae (FaAt) i Ig= a7 wrieardt e areeT g6t g it gg=e
FA % THTG THEH 91T IUEG T&T 1 3T RS T€9 1%, T3 @0 g, ey aiefere 2 # f=r
g, # T ST i weet w2 aRgeEet & el uie gFAY 9% @Y @il o @ed & o
TEI1E H FFRaT SITeRT | aRESET SeTaE AT % 97 qF Aredar aigsmr e i o gfy
TET 1, Y57 1% AT TR T & A7 T HAMT ; e dfator aR=rsmsit a1 sefsarat £ gomsi
(STTHHT T HE 8) HFHTIUT TAT ' U I TF Aregar FEare F T2 9 T&qd it AT 1" ;
= TO7H-
(i) 37 AT (i) ® o "y (1)-=RfHw v, Rremme 5w i Sy i )" F = § O
AR T ST 8T =9 e srereifena S G 3 g et s i s iy e
SITUAT, 4 :-
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") Tfefare 9 # qerfafafee wreet &1 @@ gatawefr oy & ge gar it St 1

(il) =7 827 7(ii) % v e v iRy siaeia e s, sl -

"7 (i) ST G AT ALY T G AT A 9 @RS F g & forg, e adwr i A
HLAT .
(F) T AT ALY A2 @A AT A7 Y @iAST F @A 5 g ST qaerr Roré aare wwT
fafeg sfFar afifrg 10 H g 2

(@) g Wl % @A foreeh daitd g sEeaty st 8, % forg wateawity s i &R
gErTairE M1 FH ="

(®) ST 8 H,-

(i) "SUeft a7 et qERy ST oea F T 9¥ "SURY AT THLUHT AT SIEUHT” orea ST e
Td SO

(if) "Frars getwa afify a7 TeT i fAts geate afufa” e Sgi-sel 9 9| ¢, &
T Y RIS gedind Atie 4T eg e iws qeats afwty ar e sl {aws
gt FiAfa" oTe8 T& ST ;

(s1) T 9 ), 3T =T (i) H, -

"I qETR "ty 4T eT W Rds geate afufot asg sgi-sel F 9 g,
T 97 "FA99S qeare qRia a7 T @ e geaieT amta o Ser i [
e TTaTa" Srea T& SO ;

(=) 87 10 §, 37 8 (i) F Teae e s G sfasearioa faar s, e -

"(iv) T @R AT AT 92 G S Aredy & fafgd s ek 12 adr g g

(1) =T 11 H,-

"RATS ediRT AT a1 ST T s gt qiafat e’ SEi-sgt 9 Ad 7, & e
T AT geate Aty a1 T wOa A qeatsT affa ar e s e geaiad
AT oTeq TG WU ;

(2) ST .-

(i) 7 1(F) i< 3q& getea wfafsat & ww 9w Fafefe 77 s sEafeat @t s,
AT -

(1) (2) (3) (4) (5)
“@) |y et I T gae I |17 Frger a9 & | Rarr Fefafaa § oargaro
T @ * gae § 250 @A |Hag § <50 @A TT | Aqd AL Zi
ST & &

I g F| AT T ) onf ey oy e @
ey ¥ >150 @aq "9y H <150 @A+

_— - (25 ZFAT @AF 9T & TF)
T 87 9% AR % forg wiepTSteT AT ey ;
e AT areEer (ii) staeersdtT HaT F aE 74t
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[ I-vs 3 (ii)] RG T TSI ¢ STTYRT 5
T GAT qe @FT TS |

feogqur -
(1) =fa=r % gFeaw #: ge &
TR
(2) &g " o st
g safeafa g, % = & o
gy smmaty & &R
gfar offere 11 & & v
Bl
3 T =W wg B
Tataer Ferlt, Tateeor gure
et afegeeT, 1994 @i
T "uTtg e
afg=AT, 2006 F  ewefiw
afima f g F Fmog =g
JATONT SATARY AR F
IO ITH FLT AT AT ARl
R 9ig Fg & aReser &
o fBFfgmer sk Beme
TATEO ST 3y

(i) R | T TS |

qrET WA

CIREL

IEUGIECEE (£

T A )

el KR

I ar

ST AT

FELT O,

arivfRerfaeh

CEETIE C T

& 7 |

"gRfre 7
(T 3% )

(3) TRfArE 6 F T Refafag afifeng siq:wenfie fro s, sl -

earduy A Hdudt § A= 7 agard oz Feew
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1. IgaT : AT % TH wH & w9 (i) deerd e F aiw o w7 sirvartes feataeer st grar
TfRw Rt ofefify wru o crga). Bt F w0 F 2 av (i) ShadsteReEnymee
Ao €7 37 § 39 &= § Al sragriE afteqw F ary =are ad #i7 SHa=TieE AL qrSThH
ey gRofify S A S Aas & 5 w0 § 4 (i) o= sreEs = (Faiq i
A1) Forrd Foor T o 7 gt frafEemer gfde iz iR sragri sfee sadfaa g
a7 (iv) T /et R ¢k w4t sraafEs S gy d=ried e S (S
I7ES THTSE) AT (v) FreafEeren B ¥ a Reafiemam ar 9 e (et At/
. fY.T.) 3T 3 T &1 A v s 9fAreer | SrfEE SEETrE H 9ET A qHT $59h 5
A Gt & § offorg W T 47 L@ ST |

2. R8I ; T AT HIAEE FT QT A AT ATt o O @6t e § w9 I 99
FT AAT &7 AT FW & FH T a9 F GETT AGA 5 6T (8 & § 390 (47 (arerie 92T
3. g e A F w9 | gty R R wg de § st fr srgaersean av w4 hr gar §
A TAFAH AT FT gL TY o AT FHAT ST HHT |

4. &= : @, s, s e, qey dene aiawer Fiferdt, waieRe gurd Ay i,

SR e, sfra s, aqg fas, arieht sl a= sfiae, safawor spfome, s fafseET R
T TR T |

5. qamafy ; fdrvs geeat fit afderan werafy & waftai  figad goft )
6. Toras waey &1 IHEt verafy T quiih & g T @ s stea = % 98 geran S |

TRfIe 8
(=T 6 34)
TEY 1
T 3T H T 39S TUE Y9 92 ¥ i Wy @Ml F @99 & fAg araeT
() wT@g=T
(i) @ 9T T FTATH

(i) crareafa/e e aa=as):
(i) @I Ig FT ADR (FFIL):
(v) ey e (Fri):
(v)  @F g 6w
(viy  ufTeET ft AgETEg 9
(vii) = A

ATl HaaAsiear

FH H. & EEIE IS
=

1| Frereaw Yo 97 SETaT 7€, IT AR, AT G & HIC A GRI ST
SIS
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(9T T-87 3 (ii)] A T T« SR

2.

HAETIAT T[T 7 g

YA ATEA

T TISTHET

ST ST

B AR R EC]

F(E 7T =%

A=A TN AT GHT AT ZTaT

TEL AT A T8 AT ST AT e a7 a1
TIS 9 gred & oI svadgor

=TS e dul % forg st

ATET  ATHEEAT, WEE AT wEE Faw F ol et
wrerefaeht, gex, Tiepide AT =T HaTaq ged & fory @efeg e

TH & St arRRefadt St ¥ wgergt ar daeefier §—sndaf,
AT AT AT e (17, 8T 8=, shie v, &4, a9

groff a1 FEafa ST F I I, giE«r, J90E, A F o
qiedr #, varg F g Eaame &Fu S e defEm, ageagt 4
gaaaefier &=

sqaeit, TEr, et A sprsfiT oo

T, T HHATE

qfedTsh SR ARSI AT T e, gTiie T0e] a9 9g & forg S9am
v ST &y amt A g

TET GEITIA

10.

Ted SaeedT a1 [T &=, Reeaw A wwfam & o

11.

Are AT gt g-8aFrT & Af¥sT T § o (T, &,
TSATENH, HTHRTAE )

12.

T &7 o Agal 39 FTeE! a1 gow &id e 2 (e &,
-8, aThT, FY, ASET IR, e, i)

13.

T & O wger & &1 T AT AT TRATT 9§ (T A et
Frerar e watawfi gt & o3¢ w1 G @ f)

14.

U &8 ST ITHTae el & Wi ofer weramsiier 8 e afiasmr g
T FHETE IIRAT T AT 7 (YT, Aadadd, SEEe,
A, A1E AT FATEF AT Tfager Feraryg afad=)

15.

T gEqTad @9 o & o s Rat o fey e F aw
qIRIT

16.

w7 wearE # Aufefee Bt ar ot F afts e ar
Rereft stqafera g, srafq—
(F) a1 (atexeror) sfafea, 1980;
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(@) F=asiie (F2er) strerfeas, 1972;
(1) T Taffewe s srfegEeT, 2011,
Tfe gf, q7 997k sA Ty ek gifRafa & ST g |

q7. | daEtE a7 g (FFAY)

18. | =7 afEgmmT siar iy e afasmr safi &g s & fog
T g, ¥ foreg TS YaheHaTs Ataq § 7
(%) =TT T 7R

(@) aTE HedT
(M) =TATeE % eraer AT Rer, At #E g iR ST wEArEd
gfereET % forg g radr |
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10 FT.37. 562() TTEE 26 ®Lal 2014;
11. F7.307. 637(31) ATLE 28 Wait 2014;
12. .81, 1599(37) ITiE 25 J+ 2014;
13. 1.3, 2601(37) TTEE 7 AFzaX 2014;
14. F1.21. 2600(37) TTEE 9 AR 2014
15. 1.1, 3252(3) A 22 f*HwET 2014;
16. 1.3 382(3) I 3 ®ad, 2015;
17. .3, 811(=1) aTdrE 23 W4, 2015;
18. .41, 996(37) TTErE 10 T8 2015;
19. 1.3 1142(3) T 17 arir 2015;
20. .. 1141(31) IrérE 29 %« 2015;
21. 1.2, 1834(31) ATI@ 6 TS 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.0. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22™ September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22 September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter

regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of miner mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under

Category ‘B2’ for mining of minor minerals in the said Schedule™;

(b) after paragraph 3, the following paragraph shall be inserted, namely:-

“3 A. District Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2)  The District Magistrate or District Collector shall be the Chairperson of the DETAA.

(3)  The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7)  The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8)  The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;

(c) in paragraph 4, after sub-paragraph {iii), the following sub-paragraph shall be inserted, namely:-

“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” :

(d)  for paragraph 5, the following paragraph shall be substituted, namely:-

“5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VL. The SEAC at the State or the Union territory level

shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “L. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
<7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.";
(g) in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i).-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(i) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL";
G) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee™, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

€9) 2) 3) 4) (3)
“1(a) (1) Mining | =50 ha of mining lease|<50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non-|except:

coal mine lease

>130 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

(i) for project or activity of mining of
minor minerals of Category ‘B2" (up
to 25 ha of mining lease area);

(ii) River bed mining projects on

account of inter-state boundary.




24

[ = 1-8U8 3 (ii)] A T T SFTERY 19
irrespective of mining
area

Note:
(1) Mineral prospecting is exemp-
ted. ”’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI1.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.

(ii) Slurry | All projects.

pipelines  (coal

lignite and other

ores) passing

through national

parks or

sanctuaries or

coral reefs,

ecologically

sensitive areas.

L)

after Appendix VI, the following appendices shall be inserted, namely:-

“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC

Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5.  Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

(§19] Basic Information

(viii) ~ Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv)  Contact Information:
Environmental Sensitivity

Sl. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

)

Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3 Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,
pilgrim areas

9. Defence installations

10. Densely populated or built-up area, distance from nearest human habitation

LI Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14, Areas susceptible to natural hazard which could cause the project to present
environmental problems

(earthquakes, subsidence, landslides, erosion, flooding

or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(¢) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2 Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5 Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.

% Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/
MCR-2189(68)/5-CHH, dated the 14™ February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.

9. Digging of foundation for buildings not requiring prior environmental clearance.

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.

11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.

APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Minin g
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

PN AW
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9. Physiography of the District
10. Rainfall: month-wise
11. Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
(c) District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained

S. No. Name of the River (Sq. Km)

% Area drained in the District

Salient Features of Important Rivers and Streams:

; Total Length in the District (in i Altitude at
S. No. Name of the River or Stream Km) Place of origin Origin
Lenigth of area Average width of . _

; : area Area Mineable mineral

Portion of the River or Stream | recommended for L .
; . ) recommended for | recommended for potential (in metric

Recommended for Mineral mineral . . :
. : 5 mineral mineral concession | tonne) (60% of total
Concession concession (in T : . .
% concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl;:Ml\iIE)nBraI Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DEIAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalitics. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.

Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease
holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.

Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be
prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.

The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

(3).
4).

(5).

(6).
(.

(8).

situation
Area of Lease |Category | Require- Require- | Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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>5haand < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25ha PFR and Proponent Proponent SEIAA MoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘BI’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
=50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -1, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with ne Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area =25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A? Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent
APPENDIX - XII
[See paragraph 10 (iv)]

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks® Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b) Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(c) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b)  Android Application: Scanning on mining site can be done using Android Application using smart phone. Tt
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4. Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting itlegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-IA-IT (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number 5.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014;

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014;
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

EFS&T Department - Notify the A.P. Pollution Control Board, Vijayawada as the
Mﬁqitaring Agency to monitor compliance with the terms and conditions of
Environmental and CRZ Clearance (s) granted by the SEIAA and DEIAA -
Notification - Orders - Issued. :

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SEC.I) DEPARTMENT

G.0.MS.No. 120 Dated: 01-11-2018.
Read the following.

From the Addl.PCCF (Central), MoEF&CC, Gol, Regional Office (South Eastern
Zone), Chennai, Lr.F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt.

12.09.2017.
&&&

ORDER:

The following notification shall be published in an Extraordinary issue of the
Andhra Pradesh Gazette; Dated.01.11.2018.

NOTIFICATION

In pursuance of the Ministry of Environment, Forests & Climate Change,
Letter F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 12.09.2017,
the Governor of Andhra Pradesh hereby notify the Andhra Pradesh Pollution Control
Board, Vijayawada as the Monitoring Agency to monitor compliance with the terms
and conditions of Environmental and CRZ Clearance (s) granted by the State level
Environment Impact Assessment Authority and District level Environment Impact
Assessment Authority of Andhra Pradesh, with immediate effect.

2. The Member Secretary, Andhra Pradesh Pollution Control Board shall take
further necessary action in the matter accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

G. ANANTHA RAMU
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Member Secretary, A.P. Pollution Control Board, Vijayawada

The Member Secretary, SEIAA, O/o Andhra Pradesh Pollution Control Board
All District Magistrate & Collectors in the State
Copy to:
The PS to Minister for EFS&T
The PS to Principal Secretary, EFS&T
Tne Law (G) Department :
The MoEFS&CC, Regional Office (South Eastern Zone),
1% & 2™ Floor, HEPC Building No. 34,
Cathedral Garden Road, Nungam Bakkam, Chennai.

//FORWARDED:: BY ORDER//
|  SECTION OFFICER
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